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ORDER 

a1lick1C 

We have head the ld.counsel for the petitioner and 

the ld.counsel for the respondents ir cjspect of 1  this M.A, for 

restoration of the connected O.A. being no.112 of 1996 dismissi 

-g on 3.9.97 for default. It is suiiitted by the, ld.counsel 

for thd petitioner that due to his serious illness, he cOuM 

not appear on the impugnìed date fixed for hearing. After hearir 

the ld.counsel and going through the annexures,we allow the 

application for restoration of the OA. The orde of dinissal 

dated 3.9.97 is vacated and the Original Application is rector 

to its original file and inu'nber. 

Let the matter be listed for hearing on 10.9.98. M.A. 

thus stands disposed of No order as to Costs. 

Lk  
(S.Dasgupt) 	 (• .Mallick) 

Mernber(A) 	 ViceChaiflflan,. 
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